
OPEN COUftT.

CENTftAL A~INISTftATIVE TftIBUNAL
ALLAHABAD ENCH : ALLAHABA D-

OftIGINAL APPLICATION NUM8E~ 1561 or 2002

MONDAY, THIS THE 27th DAY or JANUARY, 2003

HONtBLE MftS. MEEftA CHHI8SEft, MEMBEft (J)

S~t. Anjana Pal,age~ ab.ut 26 yeare,
wi ••w .f Cer.y Lal Pal.
re.i~ent .f Heuse Ne.630 (.W.S.,
Single St.rey, Barra-II,
Kanpur Nagilr. •••••• Appl icant

Shri I. Ahmatt)

V E S U 5

1. The Uni.n .f In.ia threugh the Can.ral Manager,
Ministry .f ftailways, C.varnment af In.ia,
N•••• [)elh1.

2. The G.neral Manager,
S.uth East.rn ftail•••aya,
Kelkata, West Sengal ••.

3. The Divisienal ftailway ManageI,
Seuth Eastern ftailways Bilaspur,
BiIasr-ur Divisi n,
Chatt isgarh.

4. Station Master, Oalll ftajhara,
District LXu:g,
Chattisgarh.

5. Sh. Ba.ri Prasa~,
sen .f Late Bachchu,
resi.ent .f Village Hariapur,
Pest 8anersi,
P.S. Lallauli,
Oistrict- Fatehpur.

(By A.v.cate : Shri K.P. ,51ng.)-

o a n e n_ •.. ----

This O.A. has be.n fil.~ by the applicant Smt. Anja~

•••••2/-
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Pal whe has stated that she is the wife ef late Shri Gerey
lltlPal whe 1./00S werking as AssistOint Driver in Lece StatiDn
Oalli ~ajhara, District Durg, Chattisgarh.

2. It is submitted by her that her husband died in
a train accident at Kanpur Central Station on 16.12.2001.
Therefore, she was entitled to all the benefits accruing
there-f rom including the Family P,ension and compassionate
appointment,but, inspite of several representations given
by h&r, the responde-ntshave not both~~ed to pass any ordet
on the said representations whereas her- fathe~ -in-·lawfs
also trying to get the 'benefits after the dQath of her

husband, which is wtong as the late employee had made her
the nominee in~ service records. According to her, the

~fL-
re9r8sentations~giV8n by her to the respon~ent~at page-26
dated 10.01.2002 followed by number of reminders and legal
nct tce dated 24.07.2002 at page 40 of the O.A. but till date
~he~is neither given Pa~ily Aension ror any reply has been
~iven to her. Thus,finding no other remedy, she has filed
the present O.A ..

3. 1 have ht ard the applicant's counsel and perused the
pleadings.

4. The grievance of the applicant is that inspite of
her several representations given to the respondents followed

by legal notice also,the raspondents are not ~aking any
action. Therefore, I think there is no ne~d to give any

time to the respondents to file t~eir reply and this O.A.
can be disposed off at the admis~ion stage itself by giving
a direction to the respon-dents to consider the claim as made>

he9)
by the a p p 1 ic ant in L r e p re s e ntati0n~as lJell as t his O.~ •/

•... 3/-
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and pass e reasoned and speaking order within a period of

2 months from the date of receipt of a copy of this ordeI
under intimation to the applicant.

5. With the above directions, the O.A. is disposed orf

with n~ ordeI as to costs.

MEMBE ft (J)

shuklal -


